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BEFORE THE NATIONAL GREEN TRIBfINAL, NEW DELHI
Original Application No. 639 /2022

IN THE MATTER OF:-

PRJTIPAL SHARMA

GOVT. OF NCT OF DELHT & ORS. ........RESPONDENTS

D.O.H.:?â,03.2023

REPLY ON BEHÄLF OF RESPONDENTS NO. 6 TO 9 TO TIIE
ORIGINÁL APPLICATION FILED BY APPLICÀNT UNDER
SECTION 14. 15 R/W 18 (1) OF THE NGT ACT. 2OTO

MOST RESPECTFULLY SHOWETH:-

PRELIMANARY OBJECTIONS:-

l. That the present application is not maintainable and liable to be

dismissed because the respondents no. 6 to t have constructed

staírs and ramps only for entry and exit fiom their houses and by

way of this construction no any type blocked the drains. It is also

submitted that the open drain is always harmful for the public and

is most required covering the said drains. It is specifically

submitted that the houses of the respondents no. 6 to 9 were built

in the year of 2011, whereas the road of G-l Block, Aya Nagar

constructed in the month of February, 2021 and, due this reason

road level is very low from the houses of G-l Block, Aya Nagar,

Delhi. It is submitted that due to soil erosion of 3/z feet ztthe time

of construction of road, the road of G-l Block, Aya Nagar, has

been low frorn the houses.

VERSUS

........ÄPPLICANT
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2. That the present application is nothing but merely an abuse ofthe

process of law and has been filed by the applicant with malafide

intentions to harass the Respondents no. 6 to 9 and as such, the

same is not maintainable and is therefore liable to be dismissed.

That the present application is not maintainable for the non-

joinder of MCD as necessary and proper party in the present

application who has already been given a complaint by the

applicant on 27.09.2021 by the applicant and the applicant has

already mentioned in his present Original Application. As per the

judgments of the Hon'ble Supreme Court a 'necessary party' is a

person who ought to have been joined as a party and in whose

absence no effective decree could be passed at a1l by the Court

and a 'proper party' is a party who, though not a necessary party,

is a nerson whose nresence would enahle fhe corrrt tn cnmnlefelw

-1-

effectivelv and adeouatelv adiudicate unon all matters in ¿lisnntes

in the suit, though he need not be a person in favour ofor against

whom the decree is to be passed. Thus as per the settled law MCD

is necessary and proper party in the present application.

That the applicant is not entitled to the relief claimed in his

application against the above mentioned Respondent No. 6 to 9

there is no any reply filed by MCD on the complaint dated

27.09.2021, the applicant is already occupying the govemment

property by illegal construction stai¡s and ramps outsides his

house without permission of the concem authority and by this

illegal construction the Applicant has blocked the open drains due

to which the cleansing of the open d¡ain has been permanently

prevented and the said construction of the stairs and ramps which

4.
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has permanently blocked the open ston¡-water drain is against the

provisions of the Delhi Water Board Act, 1998.

PARAWISE REPLY :-

l. That the contents ofthe para no. I are matter ofrecord and as such

need no reply.

2. That the contents of the para no.2 are matter ofrecord and hence

need no reply.

3. That in reply of contents of the para no. 3, it submitted that the

applicant has filed the present application with malafide

intentions to harass the Respondents no. 6 to 9.

4. That in the reply of the contents of the para no. 4, it is submitted

that the applicant has raised a false and fabricated complaint

against the coverage of stormwater drain by the people of Aya

Nagar because any illegal coverage of stormwater drain by them,

firstly harmful for the people of Aya Nagar and rest contents of
para no.4 of the application are not relevant with the respondent

no. 6 to 9. It is specifically submitted that the houses of the

respondents no. 6 to 9 were built inthe year of 2011, whereas the

road of G-l Block, Aya Nagar constructed in the month of
February, 2021 and, due this reason road level is very low from

the houses of G-l Block, Aya Nagar, Delhi. It is submitted that

due to soil erosion of 3 % feet at the time of construction of road,

the road of G-l Block, Aya Nagar, has been low from the houses.
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5. That the contents of the para no. 5 are matter of record and hence

need no reply.

6. That the contents of the para no. 6 are matter of record and hence

need no reply.

7 . That the contents of the para no. 7 are matter of record and hence

need no reply.

8. That the contents ofthe para no. 8 are matter of record and hence

need no reply.

9. That the contents ofthe para no. 9 are matter of record and hence

need no reply.

PARAWISE REPLY OF THE FACTS IN BRIEF:

5. That the contents of the para no. 5 are matter of record and hence

need no reply.

6. That in the reply of the contents of the para no. 6, it is submitted

that there is no concern with the respondent no.6 to 9.

7 . îhat in the reply of the contents of the para no. 7, it is submitted

that there is no concern with the respondent no.6 to 9.

8. That in the reply ofthe contents of the para no. 8, it is submitted

that there is no concern with the respondent no.6 to 9.

9. That in the reply of the contents of the para no. 9, it is submitted

that there is no concern with the respondent no.6 to 9.

10.That in the reply of the contents of the para no. 10, it is submitted

that there is no concern with the respondent no.6 to 9.
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l l.That in the reply of the contents of the para no. 11, it is submitted

that there is no concern with the respondent no.6 to 9.

12. That in the reply of the contents of the para no. 12, it is submitted

that there is no concern with the respondent no.6 to 9.

13.That in the reply of the contents of the para no. 13, it is submitted

that there is no concern with the respondent no.6 to 9.

l4.That in the reply of the contents of the para no. 14, it is submitted

that there is no concern with the respondent no.6 to 9.

1S.That in the reply of the contents of the para no. 15, it is submitted

that there is no concern with the respondent no.6 to 9.

16.That in the reply of the contents of the para no. 16, it is submitted

that there is no concern with the respondent no.6 to 9.

l7.That in the reply of the contents of the para no. 17,it is submitted

that there is no concern with the respondent no.6 to 9.

18- 21. That in the reply of the contents of the para no. 1 8 to 21, 1t is

submitted that there is no concern with the respondent no.6 to 9.

22. That the contents of para to. 22 are denied as stated. It is

categorically denied that the Respondent no. 6 to 9 who are residents of
the Aya Nagar locality have also encroached upon government property

and have constructed stairs and ramps outside their houses without

permission. It is specifically denied that these stairs and ramps

constructed by the residents have blocked the open drains due to which

the cleansing of the open drain has been permanently prevented. It is
also specifically denied that the said construction of the stairs and the

ramps which has permanently blocked the open storm-water drain is

against the provisions of the Delhi Water Board Act, 1998. It is
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submitted that there is no any type of coverage of stormwater drain and

there is no question arising the increasing toxicity and leads to health

hazards owing to trapped gases inside the drains and if any fype of
coverage of drain is there only for safety nature. It is submitted that the

photographs has placed by the applicant as Annexure- At4 (Colly.) are

totally misleading the facts and circumstances. It is submitted that open

drain in residential house is always dangerous to people who resides

there and ifany coverage on drain in residential house is only for safety

nature of public being.

23. That in the reply of para no.23 of the Original Application, it is
submitted that the respondents no. 6 to t have built a ramp and steps and

covered outside their houses is only for safety nature from happening

the incidents. It is specifically denied that the respondents no. 6 to 9

along with other house owner in G-l Block, Aya Nagar has built ramps

and steps thereby encroaching the drainage. It is submitted that all

houses are situated in high level from the road and due to this reason it
is necessary to built ramps and steps only for entrance and existence

from their houses and by these constructions no any type encroaching

the drainage. It is submitted that coverage the drain in front of their

houses is only for safefy purpose and these coverage of drain is not

stopping the flow of water of drain. It is specifîcally submitted that the

houses of the respondents no.6 to 9 were built in the year of 2011,

whereas the road of G-l Block, Aya Nagar constructed in the month of
February, 2021 and due this reason road level is very low from the

houses of G-l Block, Aya Nagar, Delhi. It is submitted that due to soil
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erosion of 3 lz feet at the time of construction of road, the road of G-l

Block, Aya Nagar, has been low from the houses.

24. That in the reply of the contents of the para no. 24, it is submitted

that there is no concern with the respondent no.6 to 9.

25. Tltat in the reply of the contents of the para no.25, it is submitted

that there is no concern with the respondent no.6 to 9.

26. T\at the contents of the para no.26 are matter ofrecord and hence

need no reply.

27. That in the reply of para no. 27 of the Original Application, it is

submitted that no cause of action has arisen in favour of the

petitioner and against the respondent no. 6 to 9 to

demolish/remove the ramps and steps outside their premises.

REPLYTO GROI]NDS.

l. That the contents of the para,/ground I are matter of record and

hence need no reply.

2. That in the reply of the contents of the paralground no. 2, it is

submitted that there is no concern with the respondent no.6 to 9.

3. That in the reply of the contents of the paralground no. 3, it is

submitted that there is no concern with the respondent no.6 to 9.

4. That in the reply of the contents of the para,/ground no. 4, it is

submitted that there is no concern with the respondent no.6 to 9.
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5. That in the reply of the contents of the paralground no. 5, it is

submitted that there is no concem with the respondent no.6 to 9.

6. That in the reply of the contents of the paralground no. 6, it is

submitted that there is no concern with the respondent no.6 to 9.

7. That in the reply of the contents of the paralground no. 7, it is

submitted that there is no concern with the respondent no.6 to 9.

8. That in the reply of the contents of paralground no.8, it is

submitted that there is no any type of blockage of drain by the

construction of ramps and step by the respondents no.6 to 9 and

these conskuctions are only for safety nature and over the drain

and not stopping the flow ofwater ofdrain.

9-10. That in the reply of the contents of para,/ground no.9, it is

submitted that the respondents no. 6 to 9 and residents of G-l

Block, Aya Nagar, Delhi covered the drain only for safety

pulpose and no to intention to effects the flow of water of

drain. It is submitted that if any construction to effect the flow

of water of drain firstly specifically effected the health of

public who resides there. It is also submitted that open drain in

residential house is specifically dangerous to the public being.
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1 1 . That in the reply of the contents of the paralground no. 10, it is

submitted that there is no obstructing the flow of drain by way of

construction of ramps and steps by the respondent no.6 to 9. It is also

submitted that ramps and steps constructed by the respondent over

the drain only for safety and entrance/existence from their house.

Rest paralground no.l1 of the Original Application is not relevant

from the respondents no. 6 to 9, hence need no reply.

12. Thaf in the reply of the contents of the paral ground no. 12, it is

submitted that the respondent no.6 to 9 by way of construction ra4ps

and steps outside their houses are no violating the Hon'ble NGT's

order dated 13.01.2015. It is submitted that by the construction of

ramps and steps by the respondent no. 6 to 9 is only for safety nature

and entrance/ existence from their house.

13. That in the reply of the contents of the paralground no. 13, it is

submitted that there is no concern with the respondent no.6 tb 9.

14-18. That the contents of the paralground no. 14-18 are matter of

record and hence need no reply.

That the contents of para 1 of the Limitation of the Original

Application are matter ofrecord and hence need no reply.
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The last para is a prayer of Applicant to this Hon'ble court and

it is respectfully submitted that in view of the aforesaid preliminary

objections and submission in the para wise reply, the Applicant is not

entitled to any relief claimed in the present original Application in

his favour.

PRAYER:.

In view of the aforesaid facts and circumstances it is respectfully

prayed that the present Original Application of the Applicant may

kindly be dismissed with heavy cost,in the interest ofjustice.

10

Wa^ t("'-'
PLACE: DELHI

DATE: I+ .02.2023.

É-Þof 9¡'h
RESPONDENT NO. 6 TO 9

THROUGH

Sl'a'LLtL^ frluþ1

(DEEPAK KUMAR &
s. K. Trv/ARY)

ADVOCATES
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PR]TIPAL SHARMA

77

GOVT. OF NCT OF DELHI & ORS. ........RESPONDENTS

AFFIDAVIT
AFFIDAVIT OF SHRI RAKESH KUMAR. S/O RAM

PARMOD SINGH. AGED 46 YRS. R/O 1031. C-111. G-l BLOCK.
AYA NAGAR. PHASE.6, NEW DELTII. IIOO47.

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

1. That I am the Respondent No. 6 in the above noted suit and as

such, I am well conversant with the facts of the case and

competent to swear this affrdavit.

VERSUS

APPLICANT

2. That the contents of the accompanying reply to the Original

Application of Applicant has been drafted by my Counsel as per

my instructions and the contents of the same have been duly read

and understood by me in vernacular language, I hereby state that

the facts stated therein are all true and correct to my knowledge.

The facts stated thereir.r may kindly be read as part and parcel nf

the present affidavit also as the contents of the saffre have not been

reproduced herein for the sake of brevity.
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rl 4 F[[i 2023

Verified at Delhi on this É*, of Februa ry, 2023 that the

contents of the above afÍìdavit are true and

knowledge and belief, no part of the same is

has been concealed therefrom.

)

72

correct to the best of my

false and nothing material

k"fut_, K"
DEPONENT

11 4 í:i:l 202i
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BEFORE THE NATIONAL GREEN TRIBT.INAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PRITIPAL SHARMA

13

GOVT. OF NCT OF DELHI & ORS. ........RESPONDENTS

AFFIDAVIT

KAMAI,A ROY. AGED 47 YRS. R/O IO3I. C.1. G.l BLOCK. AYA
AF'F'IDAVIT OF SHRI SATISH KUMAR ROY. S/O

NAGAR. PHASE.6. NEW DELHI- IIOO47.

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

VERSUS

l. That I am the Respondent No. 7 in the above noted suit and as

such, I am well conversant with the facts of the case and

competent to swear this affidavit.

That the contents of the accompanying reply to the Original

Application of Applicant has been drafted by my Counsel as per

my instructions and the contents of the same have been duly read

and understood by me in vernacular language, I hereby state that

the facts stated therein are all true and correct to my knowledge.

The facts stated therein may kindly be read as part and parcel of

the present affidavit also as the contents of the same havc not been

rcproduced herein for the sake of brevity. 
çrbg^

DEPONENT

APPLICANT

2.

VBRIFICATION: .--(,'\ lir, rìì>-
..-.-.":i Lll .,,,: .r,il'f'.lr)r.

..\._.!, 
-...' t I iil,j','.,,.,, ,,::,,.'â

"ÐP" 
t,, ,'"''.,,,t 

', 
,;l , ..,,,c,,, r ;)

1.., , . i:, | .Ì .: .:ír:l:ì <_r,/
":--t1-ç.Ìrl 

":tl
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1 4 :ÅB 2023

Verified at Delhi on this -t4'duy of February, 2023 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief, no paft of the same is false and nothing material

has been concealed therefrom.
.)

.-',$:,#d''

t4

$z)nf.
DEPONENT

i': App Lly. D,¿rhr llit;rr Courl :.
\^ , Pcr,o'J-1f i412021.\ Pcr,o'J-11 i412021 \ .

| /.¡ l^ lîltt)ht'¿ ç\"/Yc., to 1614t2023
Ya¿.lri court. !*oöfföeo'
'1 4 FIB 2023
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:-

PRITIPAL SHARMA

VERSUS

GOVT. OF NCT OF DELHI & ORS.

AFFIDAVIT

15

AFFIDAYIT OF SHRI AS,T 
.UTOSH PANIGRAHI. S/O

BRAJA KISHORE P,A.NIGRAHI. AGED 46 YRS. R/O 1031. C. G-
1 BLOCK. AYA NAGAR. PHASE.6. NEW DELHI- 110047.

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

t. That I am the Respondent No. 8 in the above noted suit and as

such, I am well conversant with the facts of the case and

competent to swear this affidavit.

2. That the contents of the accompanying reply to the Original

Application of Applicant has been drafted by my Counsel as per

my instructions and the contents of the same have been duly read

and understood by me in vernacular language, I hereby state that

the facts stated therein are all true and correct to my knowledge.

The facts stated therein may kindly be read as part and parcel of

the present affidavit also as the contents of the sarne have not been

APPLICANT

.......RESPONDENTS

reproduced herein for the sake of brevity.

VERIFICATION: ,6í',';;ip'1¡^
'r-t' [-hlJ l;iiU..,i].r:j, 

'tt,li.,i¡ â

or\" lr,l ì;," 
,¡ . ,,1, l'," .,,))-iitl.!gl,r,- 

,-,.'" 
''

l>' ' ^/'N/ r^
DEPONENT
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1 4 t[B 2023
--p

Verified at Delhi on this L4jduy of February, 2023 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of the same is false and nothingmaterial

t:i,S:: concealed therefrom'

16

,ft+"
DEPONENT

"{i"rï'irü',:'*"---?,'àìF- :.._..",,,,,"t,¡¡¡rrìtil/{,(0
t * App uy Dr.llrr lligir Court
\ ¿ Per;od-1t,'¿,ti.OZt ,

'a{"oÏ'j::1i:ig

Delhi

'1 4 FtiJ zo23
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BEFORE THB NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 639/2022

IN THE MATTER OF:.

PRITIPAL SHARMA

17

GOVT. OF NCT OF DELHI & ORS. .RESPONDENTS

AFFIDAVIT
AFFIDAVIT OF SHRI SHAMBHU PASWAN. S/O BABU

LAL PASWAN. AGED 42 YRS. R/O 1033P. G-l BLOCK. AYA
II{AGAR. PHASE-6. NE\il DELHI. IIOO47.

I, the above named deponent, do hereby solemnly affirm and

declare as under:-

VERSUS

1. That I am the Respondent No. 9 in the above noted suit and as

such, I am well conversant with the facts of the case and

competent to swear this affidavit.

That the contents of the accompanying reply to the Original

Application of Applicant has been drafted by rny Counsel as per

my instructions and the contents of the same have been duly read

and understood by me in vernacular language, I hereby state that

the facts stated therein are all true and correct to my knowledge.

The facts stated therein nray kindly be read as part and parcel of

the present affidavit also as the contents of the same have not been

reproduced herein for the sake of brevity.

APPLICANT

2.

VBRIFICATION:
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contents of the above affrdavit are true and correct to the best of my

knowledge and belief, no part of the same is false and nothing material

has been concealed therefrom.

Verified at Delhi on this

18

1 4 rEB 202,3

Æ day of February, 2023 that the

/a,ø"-,

1 4 Fiß 2t23
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IN ?HE COURT OF

suit/Appear n". O. A, No. 63<12-oz2- ¡ffi,o,1

î, <z
NCT OF QELHI COURT FEE

DLCTq604592B2324K

ln re:- (̂2_rr r pA L

frDvr, of N¿
-H"êÏfr.pqffi"ry2i;
The above named

-

FIR

U/S

{ue(y 4

VERSUS

i .L

(hereln after called füe advocate/s) to be my / ourAdvocate ln the above - noted case authorize him:-
To act appear and plead in the above-notod caso ln thls court or ln any other court ln whlch the same may be tr¡ed or heard and

P.S

alao ln the appellate court lncludlng Hlgh Court eubJect to paymenl of lees aeparaûoly for each court by me / us.
lo slgn file, verlfy and precent pleadings, appeals crossoblectlons or petltlons for erocutions rcvlew, 

;

mvlsion, wlthdrawal, compromlse or other petltlons or afildavltg or other documonb a3 may be deemed necessary or proper;

^BFi:ti;ffilï'X'ût

HT

for the procecutlon ol the sald caee ln all lts stagæ eublects to payment of feec for each stage.

To flle and take back documents, to admlt and/or deny the documents of opposlte party.

To wlthdraw or compromlse the sald caae or submlt to aröltrat¡on any dlfrerences or dlsputos that
may arise touching or ln any manner rglaüng to ftre sald case.

To take erecutlon proceedings on paylng separate fee.

may be nscossary to be done for the progtþss and ln the cour¡e of the pmsecution on the said case.
To appolnt and lnstruct any other Legâl Practltloner author¡B¡ng hlm to exorclso the power and authorlty hereby

conferred upon the Advocate whenover ho m¡y thlnk lIt to do so and to B¡gn tho power of atorney on our behrlf.

To deposlt, draw and ocelve money, cheques, cash and grant r€colpts hercof and to do all other ¡cts anrlìthlngs which i

Plaintiff(s) O, Petitioner(s)
Appellant(s) Gomplainant(s)

And l/We tlro undeia¡gned do hereby agree to ratlfy and conflrm all acts done by the Advocato or hls substltute
ln the matter as my/our own act8, a! lf done by me/ua to alt Intents and purpose.

And l/We undertake that lrwe or my/our duly authorlaed agont would rppear ln court on all hearlnge and wlll ln for
m the Advoceto for appearance wñen the ca8e 19 câlled.

And l/We undorslgned do hereby egr€e not to hold the advocate or hls subetltute responslble for the result of the sald cage.
The adJournment costs whenever ordered by the court rhåll be of the Advocate whlch he shail rocelvê and retaln for hlm8olf.

And l/We underelgned do heroby agree that ln tho evont of the wtrole or part of the fee agreed by me/rs to be pald to the
âdvoc¡to remalnlng unpald he shall be entltled to wlthdraw from tho prooecutlon of tlre ¡ald case unfll the samo ls p¡ld up.

Th€ feo settle ls only for the above case and ¡bove Court U We hereby agrco that onco the feo l¡ pald, I / We wlll not be enttüed
for the refund of the same ln any case whateoove¡ ¡nd lf t ro caso prolongs tor more th¡n 3 yesrs tho orlglnal fee shall be pald agaln by me/ ua.

lN W|TNESS WHERE oF u We do horeunto eet my/our hand to these presents the contents of whlch have boen understood
by me / u3 on thls .........,day of .................., ......,...2o2 Accoptod subJect to the term8 of the feee,

lDefendant(s) / Respondent(s) / Accused

8' g K-- 'ú,r*þ,r,or_t",

oF 202

/ àI,
,/" -^ulÀ* 

I

,.^\ . :i-- t'

1(,í\''"
,i r hdvocate

do hereby appolnt

, t*12'?á

ffi;'"W
Advocate

¡::¡+Ì
È.¡
G
Crt'
"4I

I ldentlfy The Slgnature/ Thumb lmprccslon Of Below Mentloned Per¡on,
Who Ha¡ Been Slgned ln My Presenco. The C¡þnù
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".1<^r' k'

Vi,"n, Cllent
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ln re:.
(Rf-fL(At- < praintirr(s)o"peritione(s)

Appeltant(s) Complainant(s)

I lil ilillfiiltl ilililffitilililIilIIililililtiilil tilililt

hov
KNOWALL to whpm tñese pres¡nt shall

Klnßr*r^ fu^;VzatL' &
The above named

Ð{
FIR

U/S

No. ........................c

VERSUS

(hereln after called the advocate/s) to be my / ourAdvocate ln the above - noted case authorize him:-
To act, appear and plead ln the above'noted case ln thls court or ln any othor court In whlch the same may be trled or heard and

P. S.

al¡o in the appellate court lncludlng Hlgh Court sub¡oct to payment of lees eepantely for each court by me / us.
To slgn flle, verlfy and pesent pleadings, eppoals crosroú¡ocuonr or peüüons for ãrecutlons revlew,

ttvlslon, wlthdrawal, compromlse or other petltlone or afidaylts or other documents as may be deomed necessary o, prp", '

for the prosecúlon of the sald cage ln all lts stagos eubJects to payment of fees for oach stågo.
To file and take back documents, to edmlt and/or deny the documenb of opposlte party.
To wlthdraw or compromlse tho sald ceae or submlt to arbltraüon any dlffersnces or dlsputes that

may arise touchlng or ln any manner rolaüng to the gald ca¡e.
To take execufion proceedlngs on paylng eeparate fee.
To deposlt, dnw and rccelve money, chequea, ca¡h and grant recaipÛs hereof and to do all othor ¡cts anrt'-thlngs whlch , #

Comelhat | /
3'H^n

(tH

l)EFl'^I¿' r\1,.ìlì ø S-l¿,
E¡r. No. t.. 

^ ,

43,D¡'. Alll¡ Âlr,Ìul t. ,,,r i't , '
'I'is Haz¿rri C()r¡t t,i. i, ri, ;
Molr:9312177','t,.,i/r,5.l.lJ
Dnlail: cü:dcup.tiiyddavadvn"^,,' .. i,.r-, I,ll

- ¡rr.rlr. watr9tt , qå
may be necessary to be done forthe progross and ln tho cource ofthe prosecuüon on the sald case. i *

urg tsvwsr qrrs csfttvrt¡, ttgßgy ; Iconferr¡d upon tlre Advocete ntñonever he may thlnk ñt to do so and to slgn the power of rttornoy on our behalf. i - _ - 
j

And l/we ttle underslgned do hereby tgrÞo to ratlfy and conflnn ell acts done by the Advocate or hls aubsfltuteln tlîe mefter aa myrour own acts, a¡ lf done by me/ue to all Intents and purpose.
And l/We underteke that l/ìllle or my/our duly autlrorleed agent nrould appear ln court on all hearlngs and wlll ln form the Advocate for appoaiance urhen the ceae la catted.

lrr¡¡To appolnt and ¡nstruct any other Legal Practltloner authorlslng hlm to exerclse the power lnd authorlty hereby i Ëj 
i

lDefendant(s) / Respondent(s) / Accused

And l/We undeBlgned do hereby agÞs not to hold tho advocate or h¡s subsfltute responslbie for tho result of the eatd caao.The adjournment costs whenever ordered by the court ohall be of the Advocate whlch he shall recolve and f€taln fo. hlmsolf.
And uwo undeElgnod do hereby ag¡oa that ln the ovont of the whole or pert of the foo agrood by me/ug to bo prld to theadvocate remalnlng unpald he shall be ontltþd to wlthdr¡w from the proaecuüon of the ¡ald cele unfll tho same lc pald up.
The fee gettle ls only for the above ca¡e ¡nd ¡bove Gourt u We hercby rgr€o that onco tho feo ls pald, I / we wlll not þe on1ruodfor the rcfund of the s¡rne ln any case wh¡tr8oover rnd lf the c¡.a prolongs for moro than 3 ye¡r8 thê orlgln¡l Þe shall be pald ¡g.ln þy mo/ us.
lN wrNEss V${ERE oF u we do hercunto oet my/our hand to these prceents tho contents of whlch have beon underetoodby me / us o^n'{t¡le "'.'...'.day of .........'...'....' '.-",-...202 Accepted eubJect to the terms of tho foes.

'N:".:-"

'7@-*-*t

'2.-k-, Nl',O- 4?
do hereby appolnt

.*+t /t!if/J
f-tYj--/r/.V{tv' '
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ø-
Advocate I ldentlfy The Slgnature/ Thumb lmprulslon Ol Betow Uenüoned per¡on,

Who Har Boen Slgned ln My Prssenco. ¡¡e Cllent

Cllent

s/r"--¿/ut Poe"',
Cllont
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